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POSTAL ADDRESS—ADRESSE POSTALE UNITED NATIONS, N.Y. 10013
CABLE ADDRESS——ADRESSE TELEGRAPHIQUE UMATIONS NEWYORK

Reference: C.N.1231.1999. TREATIES-1 (Depositary Notification)

MONTREAL PROTOCOL ON SUBSTANCES THAT DEPLETE THE OZONE
LAYER. MONTREAL, 16 SEPTEMBER 1987

AMENDMENT TO THE MONTREAL PROTOCOL ON SUBSTANCES
THAT DEPLETE THE OZONE LAYER

BENJING, 3 DECEMBER 1999

ADOPTION OF AMENDMENT

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

At the Eleventh Meeting of the Parties to the above Protocol, held in Beijing from
29 November to 3 December 1999, the Parties adopted, in accordance with the procedure laid down in
article 9, paragraph 4 of the 1985 Vienna Convention for the Protection of the Ozone Layer, the
Amendment to the Montreal Protocol as set out in Annex V to the report of the Eleventh Meeting of
the Parties (Decision X1/5).

The text of the above Amendment, in the six official languages of its conclusion, is attached
as an Annex to this notification.

In accordance with its article 3, paragraph 1, the Amendment shall enter into force on
1 January 2001, provided that at least twenty instruments of ratification, acceptance or approval of the
Amendment have been deposited by States or regional economic integration organizations that are

Parties to the Montreal Protocol on Substances that Deplete the Ozone Layer. In the event that this
condition has not been fulfilled by that date, the Amendment shall enter into force on the ninetieth day
following the date on which it has been fulfilled.

After its entry into force, the Amendment, in accordance with its article 3, paragraph 3, shall
enter into force for any other Party to the Protocol on the ninetieth day following the date of deposit of

its instrument of ratification, acceptance or approval.

28 January 2000

)

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned.
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Référence : C.N.1231.1999. TREATIES-1 (Notification Dépositaire)

PROTOCOLE DE MONTREAL RELATIF A DES SUBSTANCES QUI
APPAUVRISSENT LA COUCHE D'OZONE. MONTREAL, 16 SEPTEMBRE 1987

AMENDEMENT AU PROTOCOLE DE MONTREAL RELATIF A DES
SUBSTANCES QUI APPAUVRISSENT LA COUCHE D'OZONE

BEUJING, 3 DECEMBRE 1999

ADOPTION D'UN AMENDEMENT

Le Secrétaire général de I’Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

A la onziéme réunion des Parties au Protocole susmentionné, tenue A Beijing du 29 novembre
au 3 décembre 1999, lesdites Parties ont adopté (Décision X1/5), conformément & la procédure énoncée
au paragraphe 4 de ’article 9 de la Convention de Vienne pour la protection de la couche d’ozone de
195, I' Amendement au Protocole de Montréal qui figure a I’annexe V de rapport de la Onzieme
Réunion des Parties.

On trouvera en annexe a la présente notification, le texte de I’ Amendement susmentionné,
dans les six langues de sa conclusion.

Conformément au premier paragraphe de son article 3, I’Amendement entre en vigueur le
ler janvier 2001, sous réserve du dépot a cette date d’au moins 20 instruments de ratification,
d’acceptation ou d’approbation 4 I’ Amendement par des Etats ou des organisations régionales
d’intégration économique qui sont Parties au Protocole de Montréal relatif 4 des substances qui
appauvrissent la couche d’ozone. Si a cette date ces conditions n’ont pas été remplies, le présent
Amendement entre en vigueur le quatre-vingt-dixiéme jour suivant la date 3 laquelle ces conditions
ont été remplies.

Aprés son entrée en vigueur, ’Amendement entrera en vigueur le quatre-vingt-dixi¢éme jour a
compter de la date du dépdt, pour toute autre Partie au Protocole, de son instrument de ratification,
d’acceptation ou d’approbation, conformément au paragraphe 3 de ’article 3 de I’Amendement.

Le 28 janvier 2000

'3

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concernés.
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Decision XI/5. Further Amendment of the Montreal Protocol

To adopt, in accordance with the procedure laid down in paragraph 4 of Article 9 of the Vienna
Convention for the Protection of the Ozone Layer, the Amendment to the Montreal Protocol as
set out in annex V to the report of the Eleventh Meeting of the Parties;
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AMENDMENT TO THE MONTREAL PROTOCOL ON SUBSTANCES THAT DEPLETE
THE OZONE LAYER

Article 1: Amendment

A. Article 2, paragraph 5
In paragraph 5 of Article 2 of the Protocol, for the words:
Articles 2A to 2E
there shall be substituted:
Articles 2A to 2F
B. Article 2, paragraphs 8(a) and 11
In parggraphs 8(a) and 11 of Article 2 of the Protocol, for the words:
 Articles 2A to 2H
there shall be substituted:

Articles 2A to 21
C. Article 2F, paragraph 8

The following paragraph shall be éddgd after paragraph 7 of Article 2F of the Protocol:

8. Each Party producing one or more of these substances shall ensure that for the twelve-month period
commencing on 1 January 2004, and in each twelve-month period thereafter, its calculated level of

production of the controlled substances in Group I of Annex C does not exceed, annually, the average
of:

(a) The sum of its calculated level of consumption in 1989 of the controlled substances in Group

I of Annex C and two point eight per cent of its calculated level of consumption in 1989 of
the controlled substances in Group I of Annex A; and

(b) The sum of its calculated level of production in 1989 of the controlled substances in Group [
of Annex C and two point eight per cent of its calculated level of production in 1989 of the
controlled substances in Group I of Annex A.

However, in order to satisfy the basic domestic needs of the Parties operating under paragraph 1 of
Article 5, its calculated level of production may exceed that limit by up to fifteen per cent of its
calculated level of production of the controlled substances in Group I of Annex C as defined above.



D. Article 21
The following Article shall be inserted after Article 2H of the Protocol:
Article 2I: Bromochloromethane

Each Party shall ensure that for the twelve-month period commencing on 1 January 2002, and in each twelve-
month period thereafter, its calculated level of consumption and production of the controlled substance in
Group III of Annex C does not exceed zero. This paragraph will apply save to the extent that the Parties

decide to permit the level of production or consumption that is necessary to satisfy uses agreed by them to be
essential.

E. Article3

In Article 3 of the Protocol, for the words:
Articles 2, 2A to 2H

there sﬁall be substituted:

Articles 2, 2A to 21

F. Article 4, paragraphs 1quin. and Isex.

The following paragraphs shall be added to Article 4 of the Protocol after paragraph | qua:

1 quin. As of 1 January 2004, each Party shall ban the import of the controlled substances in Group I of
Annex C from any State not party to this Protocol.

1 sex. Within one year of the date of entry into force of this paragraph, each Party shall ban the import of
the controlled substance in Group III of Annex C from any State not party to this Protocol.

G. Article 4, paragraphs 2 quin. and 2 sex.

The following paragraphs shall be added to Article 4 of the Protoco! after paragraph 2 qua:

2 quin. As of 1 January 2004, each Party shall ban the export of the controlled substances in Group I of
Annex C to any State not party to this Protocol.

2 sex. Within one year of the date of entry into force of this paragraph, each Party shall ban the export of
the controlled substance in Group III of Annex C to any State not party to this Protocol.

H. Atrticle 4, paragraphs 5 to 7
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In paragraphs 5 to 7 of Article 4 of the Protocol, for the words:
Annexes A and B, Group II of Annex C and Annex E
there shall be substituted:
Annexes A, B,Cand E
1. Article 4, paragraph 8

In paragraph 8 of Article 4 of the Protacol, for the words:
Articles 2A to 2E, Articles ZG and 2H

there shall be substituted:
Articles 2A to 2]

3. Article 5, paragraph 4

In paragraph 4 of Article 5 of thé Prc')tocbl, for the words:

| Articles 2A to 2H

there shall be substitﬁted:
Articles 2A to 21

K. Article 5, paragraphs 5 and 6

In paragraphs 5 and 6 of Article 5 of the Protocol, for the words:
Articles 2A to 2E

there shall be substituted:

Articles 2A to 2E and Article 21



L. Article 5, paragraph 8 ter (a)
The following sentence shall be added at the end of subparagraph 8 ter (a) of Article 5 of the Protocol:

As of 1 January 2016 each Party operating under paragraph 1 of this Article shall comply with the
control measures set out in paragraph 8 of Article 2F and, as the basis for its compliance with these

control measures, it shall use the average of its calculated levels of production and consumption in
2015;

M. Article 6
In Article 6 of the Protocol, for the words:
Articles 2A to 2H

there shall be substituted:

_ Articles 2A to 21
N. Article 7, paragraph 2
In paragraph 2 of Article 7 of the Protocol, for the words:

Annexes B and C

there shall be substituted:

Annex B and Groups I and II of Annex C

0. Article 7, paragraph 3
The following sentence shall be added after the first sentence of paragraph 3 of Article 7 of the Protocol:

Each Party shall provide to the Secretariat statistical data on the annual amount of the controlled
substance listed in Annex E used for quarantine and pre-shipment applications.

P. Article 10

In paragraph 1 of Article 10 of the Protocol, for the words:
Articles 2A to 2E

there shall be substituted:

Articles 2A to 2E and Article 21 -



Q. Article 17

In Article 17 of the Protocol, for the words:
Articles 2A to 2H

there shall be substituted:
Articles 2A to 21

R. Annex C

The following group shall be added to Annex C to the Protocol:

Group Substance Number of Isomers Ozone-Depleting
Potential

Group Il

CH;BrCl bromochloromethane 1 0.12

Article 2: Relationshfp to the 1997 Amendment

No State or regional economic integration organization may deposit an instrument of ratification, acceptance
or approval of or accession to this Amendment unless it has previously, or simultaneously, deposited such an
instrument to the Amendment adopted at the Ninth Meeting of the Parties in Montreal, 17 September 1997.
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Article 3: Entry into force

1. This Amendment shall enter into force on 1 January 2001, provided that at least twenty instruments
of ratification, acceptance or approval of the Amendment have been deposited by States or regional economic
integration organizations that are Parties to the Montreal Protocol on Substances that Deplete the Ozone
Layer. In the event that this condition has not been fulfilled by that date, the Amendment shall enter into
force on the ninetieth day following the date on which it has been fulfilled.

2. For the purposes of paragraph 1, any such instrument deposited by a regional economic integration
organization shall not be counted as additional to those deposited by member States of such organization.

3, After the entry intoforce of this Amendment, as provided under paragraph 1, it shall enter into force

for any other Party to the Protocol on the ninetieth day following the date of deposit of its instrument of
ratification, acceptance or approval.
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Décision XI/S. Nouvel amendement du Protocole de Montréal

Adopter, conformément & la procédure prévue au paragraphe 4 de l'article 9
de la Convention de Vienne pour la protection de la couche d'ozone,
1'amendement du Protocole de Montréal dont le texte figure 3 l'annexe V au
rapport de la onziéme Réunion des Parties;
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AMENDEMENT AU PROTOCOLE DE MONTREAL RELATIF AUX SUBSTANCES
QUI APPAUVRISSENT LA COUCHE D’OZONE

Article premier : Amendement
A.  Article 2, paragraphe §
Au paragraphe 5 de I’article 2 du Protocole, remplacer les mots :
Article 2A a I'article 2E
par les mots :
Articles 2A a 2F
B.  Article 2, paragraphe 8 a) et 11
Aux paragraphes 8 a) et 11 de 1’article 2 du Protocole, remplacer les mots :
Articles 2A a 2H
par les mots :
Articles 2A a 21
C.  Article 2F, paragraphe 8
Aprés le paragraphe 7 de I'article 2F du Protocole, ajouter le paragraphe suivant :

8. Pendant la période de douze mois commengcant le ler janvier 2004, puis pendant chaque

période de douze mois qui suivra, chaque Partie produisant une ou plusieurs de ces substances

veille A ce que son niveau calculé de production des substances réglementées au Groupe I de
I’Annexe C n’excéde pas, annuellement, la moyenne de :

a) La somme de son niveau calculé de consommation en 1989 des substances réglementées
du Groupe I de I’Annexe C; 2,8 % de son niveau calculé de consommation en 1989 des

substances réglementées du Groupe 1 de I’Annexe A;

b) La somme de son niveau calculé de production en 1989 des substances réglementées du

Groupe I de I’Annexe C; 2,8 % de son niveau calculé de production en 1989 des
substances réglementées du Groupe I de I’Annexe A.
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Toutefois, pour répondre aux besoins intérieurs fondamentaux des Parties visées au paragraphe
1 de Particle 5, son niveau calculé de production peut excéder cette limite d’'un maximum de
15 % de son niveau calculé de production des substances réglementées du Groupe I de
I’Annexe C tel que défini ci-dessus.

D. Article 2]
Insérer [’article ci-aprés a la suite de I’article 2H du Protocole.
Article 2I : Bromochlorométhane

Pendant la période de douze mois commengant le premier janvier 2002 puis pendant chaque période
de douze mois qui suivra, chaque Partie veille & ce que ses niveaux calculés de consommation et de
production de substances réglementées du Groupe III de I’annexe C soient égaux & zéro. Ce
paragraphe s’appliquera, sauf si les Parties décident d’autoriser le niveau de production ou de
consommation qui est nécessaire pour répondre aux besoins en utilisations dont elles conviennent
qu’elles sont essentielles.
E. Article 3
A T’article 3 du Protocole, remplacer les mots :

Articles 2, 2A a 2H
par les mots :

Articles 2, 2A & 21
F. Article 4, paragraphes 1 quinquies et 1 sexies
Aprés le paragraphe 1 quater, ajouter les paragraphes suivants :
1 quinquies A compter du ler janvier 2004, chaque Partie interdit I'importation des substances

réglementées du Groupe I de I’annexe C i partir de tout Etat non-Partie au présent

Protocole.

1 sexies Dans un délai d’un an a compter de la date d’entrée en vigueur du présent paragraphe,
chaque Partie interdit I’importation des substances réglementées du Groupe III de
I'"Annexe C a partir de tout Etat qui n’est pas Partie au présent Protocole.
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G.  Article 4, paragraphes 2 quinquies et 2 sexies

Apres le paragraphe 2 quater, ajouter les paragraphes suivants :

2 quinquies A compter du ler janvier 2004, chaque Partie interdit I’'importation des substances
réglementées du Groupe I de I’annexe C a partir de tout Etat non-Partie au présent
Protocole.

2 sexies Dans un délai d’un an a compter de la date d’entrée en vigueur du présent paragraphe,
chaque Partie interdit I'importation des substances réglementées du Groupe III de
I’Annexe C 2 partir de tout Etat qui n’est pas Partie au présent Protocole.

H.  Article 4, paragraphes 5 4 7

Aux paragraphes 5 & 7 de I’article 4 du Protocole, remplacer les mots :

Annexes A et B, Groupe II de I’Annexe C et Annexe E

par les mots :
Annexes A, B, CetE

L. Article 4,' paragraphe 8

Au paragraphe 8 de I’article 4 du Protocole, remplacer les mots :
Articles 2A i 2E, articles 2G et 2H

par les mots :
Articles 2A 3 21

J. Article 5, paragraphe 4

Au paragraphe 4 de ’article 5 du Protocole, remplacer les mots :
Articles 2A a 2H

par les mots :

Articles 2A a 21



K.  Article 5, paragraphes 5 et 6

Aux paragraphes 5 et 6 de I'article 5 du Protocole, remplacer les mots :
Articles 2A A 2E

par les mots :
Articles 2A a 2E i et article 21

L.  Article 5, paragraphe 8 ter a)

Ajouter 4 Ia fin de I'alinéa a) du paragraphe 8 fer de I’article 5 du Protocole la phrase ci-aprés :
A compter du ler janvier 2016, chaque Partie visée au paragraphe 1 observe les mesures de
réglementation stipulées au paragraphe 8 de I'article 2F, et sur la base de son respect de ces
mesures réglementation utilisées la moyenne de ses niveaux calculés de production et de
consommation en 2015.

M. Article 6

A T’article 6 du Protocole, remplacer les mots :
Articles 2A a 2H

par les mots :
Articles 2A a 21

N. Article 7, paragraphe 2

Au paragraphe 2 de I'article 7 du Protocole, remplacer les mots :
Annexes B et C

par les mots :

Annexe B et Groupes I et IT de I'Annexe C



0. Article 7, paragraphe 3

Ajouter aprés la premiére phrase du paragraphe 3 de 1’article 7 du Protocole la phrase ci-aprés :
Chaque Partie communique au Secrétariat des données statistiques sur la quantité de la
substance réglementée inscrite & I’Annexe E utilisée annuellement aux fins de quarantaine et
des traitements préalables & 1’expédition;

P. Article 10

Au paragraphe 1 de I'article 10 du Protocole, remplacer les mots :
Articles 2A a 2E

par les mots :

Articles 2A i 2E et article 2[
Q. Article 17
A Yarticle 17 du Protocole, remplacer les mots :
Articles 2A 2 2H
par les mots :
Articles 2A a 21
R. Annexe C
A P’Annexe C du Protocole, ajouter le Groupe suivant :
Groupe Substances Nombre d’isomeéres Potentiel

d’appauvrissement
de la couche d’ozone

Groupe III Bromochlorométhane 1 0,12

CH,BrCl
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Article 2 : Relations avec ’Amendement de 1997

Aucun Etat ni organisation régionale d’intégration économique ne peut déposer un instrument de
ratification, d’acceptation ou d’approbation du présent Amendement ou d’adhésion au présent
Amendement, s’il n’a pas précédemment, ou simultanément, déposé un tel instrument a
I’Amendement adopté par les Parties a leur neuvieme Réunion & Montréal le 17 septembre 1997.

Article 3 : Entrée en vigueur

1. Le présent Amendement entre en vigueur le ler janvier 2001, sous réserve du dépdt, a cette
date, d’au moins 20 instruments de ratification, d’acceptation ou d’approbation de 1'Amendement par
des Etats ou des organisations régionales d’intégration économique qui sont Parties au Protocole de
Montréal relatif 2 des substances qui appauvrissent la couche d’ozone. Si, a cette date, cette
condition n’a pas été respectée, le présent Amendement entrera en vigueur le quatre-vingt-dix-
neuviéme jour suivant la date a laquelle cette condition aura été remplie.

2. Aux fins du paragraphe 1, aucun des instruments déposés par une organisation régionale
d’intégration économique ne doit étre considéré comme un instrument venant s’ajouter aux
instruments déja déposés par les Etats membres de ladite organisation.

3. Postérieurement a son entrée en vigueur, tel que prévu au paragraphe 1, le présent instrument

entre en vigueur pour toute autre Partie au Protocole le quatre-vingt-dix-neuviéme jour suivant la date
du dépdt de son instrument de ratification, d’acceptation ou d’approbation.
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Pewenue X1/5. HoBas nonpaexa k MoHpeanbCKOMy NPOTOKOAY

- MpuHATL B COOTBETCTBUM C npoueaypoit, U3NoxeHHo# B nyHkTe 4 cTaTbu 9 BeHckoit
KOHBeHUUN 06 oxpaHe 030HOBOro cnNOA, NONpaBky K MoHpeanbckoMy npoToKkoJy,
coaepxauyoocs B npunoxeHun V Kk poknany oaunuanuatoro CosemanHus CTopoH;



A.

ITIOIIPABKA K MOHPEAJILCKOMY ITPOTOKOIY 110 BEIMECTBAM,
PA3PYIIIAIOIIUM O30HOBBIN CIIOHU

Crarpig 1: Ilonpaska

Cratbs 2, IIYHKT 5

B nynkTe 5 cratey 2 IlpoToxona ciosa

"cTaThiax 2A-2E"

ClIeayeT 3aMEHHUTHh CNIOBaAMH

B.

"craThax 2A-2F".

CrtaThst 2, NYHKTHE 8 ) H 11

B nyHkrax 8 a) u 11 crareu 2 IIpoTokona ciaosa

"ctatent 2A-2H"

clIenyeT 3aMEHUTD CJIOBAMH

C.

"cratenr 2A-21".

Cratbs 2F, nyHKT 8

B crateio 2F IIpoTokona 1mociie NyHKTa 7 cienyeT Z00aBUTh HHXKENPHUBEOEHHBIA MYyHKT:

"8.  Kaxpas CTopoHa, cOKpalllaiouias OGHO WIHK 0ojee U3 3TUX
BEILIeCTB, ob6ecrieynBaeT, YTOORI 3a NMEPHON ABSHAMLATH MECSLEB,
HauuHaroumncs 1 susapa 2004 roga, ¥ 3a KaKAbIA IOCHEAYIOMMI NEPHOL
NBEeHAaJIIaTH MecCSIIEB €XXeroHbIA pacyeTHbIM YPOBEHb [IPOM3BOLCTBA
perynydpyeMBIX BeIleCTB, BKIIIOYEHHBIX B rpynny I npunoxenus C,
€3XEroJHO HE TPEBBINIAJ B CPEIHEM:

a) CyMMbI €€ pacyeTHOro ypoBHsA rnorpebnenus B 1989 rony
pPeryaHpyeMBbIX BelllecTB, BKIIOYEHHBIX B Ipynny I npunoxenus C, u
IBe LIeJbIX BOCEMb JECSATHIX NPOLEHTA OT PaCYETHOrO YPOBHA MOTPEONCHUA
ero B 1989 rogy peryiupyeMbiX BEIIECTB, BKIIIOYEHHBIX B rpymmy [
IIPUNOXEHNT A: H

b) CYMMBI €€ pacyeTHOr'0 ypOBHS Ipou3BofacTsa B 1989 rony
peryJupyeMBIX BellleCTB, BKIIOUEHHBIX B rpymmy I npunoxenud C, u
IBE LEJIbIX BOCEMBb JECATBIX IPOIEHTA OT PACYECTHOTO YPOBHS
IIpOU3BONACTBA €10 B 1989 rony perynupyeMbIX BEIIECTB, BKIIIOYEHHBIX B
rpynny I npumoxxeHus A.



D.

OnHako isl yOOBJIETBOPEHHA OCHOBHBIX BHYTPEHHMX IIOTpe6HOCTEH
CTOpOH, OEHCTBYIOILIMX B paMKaX MyHKTA | cTaTbH 5, pacyeTHbIN YPOBEHB
MPOX3BOACTBA €10 MOXKET IIPEBbIIIATE STOT NpeHe) Ha [MATHAILATh
IIPOLIEHTOB OT PACYETHOT'O YPOBHS IIPOU3BOACTBA €I0 PeryJIMpyeMbIX
BELUECTB, BKIIOYEHHBIX B rpynry [ npunoxenius C, Kak onpeneneHo
BBILLEC",

Cratps 21

ITocne crateu 2H IIpoTokona crnenyet Ho6aBUTh HUXKEIIPUBEAEHHYIO CTATHIO!

E.

“Crares 2I: BpoMxnopMmeTan

Kaxnpas Ctopona o6ecneynBaeT, 4TOObl 3a NEPUOL ABCHAALATH MECALIEB,
HauyuHaromuuca 1 susaps 2002 roga, ¥ 3a KaXKAblil MOCIEAYIOLIUA IIEPHUOL
IBEHANLATH MecsSUEB PACYETHBIM YPOBEHB NMPOU3BOMACTBA B MIOTPEOIIeRUS
€10 PeryJIMpyeMoro BeLIeCTBa, BKIIIOYeHHoro B rpynmny Il npunoxenus C,
He IIpeBbIIIaJ HyJEBOTO YPOBHA. DTOT MYHKT NpUMEHAETCH 34
HCKMIOYEHHEM TeX ciiyyaes, Korga CTOpOHBI IPUHUMAIOT pelIcHHEe
pa3pelInTh YpOBEHb IPOU3BOACTBA UM NMOTPE6IeHHs!, KOTOPBIA
HEOOXOOHUM [JIS YIOBJIETBOPEHHS BHAOB NMPHMEHEHUS, KOTOpPbIE
onpeaeacHsl UMH KaK OCHOBHBIE".

CraTths 3

B cratse 3 IlpoTokomna cnosa

"craTedt 2, 2A-2H"

cneayeT 3aMCHHUTh ClI0OBAMH

F.

"ctaTten 2, 2A-21".

Ctatba 4, NYHKTH! | KYUH K 1 cexc

B craTtbsio 4 IlpoTOKona nocne nyHKTa 1 xBa g00aBIAIOTCA CJENYIOIHE TTYHKTbI:

"1 KyuH Hauunas ¢ | suBaps 2004 roga Kaxnas
CTOpOHA 3amnpellaeT UMIIOPT PeryjadpyeMblX
BEIIECTB, BKJIFOYEHHBIX B rpyridy |
nipaioxeHus C, u3 nmoboro rocygapcraa,
KoTopoe He saBisieTcs CTOPOHOR HACTOSILETO
[TpoTokona.



1 cekc B TeueHHe OHOrO roma rocie
OaThl BCTYILJIEHUS B CHIY
HACTOSIIErO MYHKTA KaXXnas
CTopoHa 3anpellnaetr UMIOPT
peryJiupyeMoro BenecTsa,
BKJIIOUE€HBHOTrO B rpytmy III
crateu C, U3 a1000ro rocymapcTaa,
KoTopoe He sapnsiercss CTOpOHOR
Hactoswero Ilporokona”.

G. CTaThs 4, MYHKTHI 2 KyWH U 2 CEKC
B craTthio 4 IlpoTokona mocie MyHKTa 2 KBa HOOaBAAIOTCS CNEAYIOILHE IIYHKTHI:

"2 KyHH Hauunasg c 1 sHBaps 2004 roga kaxnasd
CTOpOHA 3arpeLlacT IKCIOPT PeryjnpyeMbIxX
BEIIECTB, BKJIIOYEHHBIX B rpymnmny I
npunoxeuus: C, 8 mooboe rocynapcTso, KOTopoe
He gaBjsieTcss CTOPOHOW HACTOSILIETO
IIpoTokona.

2 cexc B Teuenne ogHOro roja mocne
IaThl BCTYILJIEHUS B CHITY
HACTOSIIErO IyHKTa KaXxnas
CtopoHa 3anperaeT dKCIIopT
pPEeryJIMpyeMoro BEIIecTBa,
BKJIIOUYeHHOro B rpynmy IIl
crate C, B /mo00€ rocymapcrso,
KoTopoe He sBlsieTcsi CTOpOHOH
Hactosniero I[Iporokona”.
H. Cratbsi 4, NyHKTHI 5-7
B niyakTax 5-7 crated 4 IlpoTokona ciosa
"npunoxedus A u B, rpynny Il npunoxkesus C u npunoxeHue E”
3aMEHMUTh Ha
"npunoxenus A, B, Cu E".
I. CtaTbs 4, MyHKT 8

B nynkre 8 crateu 4 IIpoTOKOJIa ClOBa

"cratent 2A-2E, crarein 2G n 2H"



3aMEHUTH HA
"craTent 2A-2]1".
J. Cratbs S, nyHKT 4
B nyHkTe 4 cratbu 5 IIpOoTOKOJA CloBa
“cTaTesax 2A-2H"
3aMEHUTH Ha
"cTaThaX 2A-21".
K. Crates S5, nmyHKTHI S 1 6
"B nyHkTax 5 u 6 crateu S [IpoTokona cnosa
"cratbiMHu 2A-2E"
3AMEHUTH Ha
“cratesiMA 2A-2E u crateent 21",
L. CraThs 5, nnyHKT 8 Tep a)

B xoHIIe moanyHKTa a) nMyHkTa 8 Tep cTtaTebu 5 [IpoTokona moGaBUTh Cledyiolee
NpennoXXeHue:

"Hayunag ¢ 1 ausaps 2016 roga kaxxpas CTOpoOHA, NEHACTBYIONIAa% B paMKax
NyHKTA 1 HacTOAWIEH CTATHH, COOIOTAeT MEPhI PEeryIupoOBaHUA,
NpenycMOTpEeHHbIe B NyHKTe & ctaTh 2F, U B KayecTBE OCHOBBI I COOMIOAEHUS
9TUX Mep pery/lMpOBaHHUA OHA MCIIOJIb3YET CBOH CPENHEroJ0OBbIE paCYETHBIE
YPOBHH MOTpebaeHus: n npoussoncTsa 3a 2015 rog;".

M. CraTtsd 6

B cratne 6 IIpoTOKONa ClOBA
"crathax 2A-2H"

3aMeHHTH Ha
"craThsix 2A-21".

N. Cratpsa 7, NyHKT 2

B nyHkTte 2 crareu 7 IIpoTokona crnosa



"npunoXeHut B u C"
3aMEHHTD Ha
"nipunoxenus B u rpynn [ u Il npunoxenus C".

0. Crateda 7, NyHKT 3

ITocne nepsoro npenioxXeHusd B nyHkTe 3 ctatey 7 [IpoToKona o6aBUTH cledyioliee

[IpEeIOXKEHHE:

"Kaxxgass CTOpoHA IpeXOCTABIIAST CEKpeTapHUaTy CTATUCTHYECKHE JAaHHbIE 00
06beME €XEeroqHOro HCIONIb30BAHHA PEryIHPYEeMOro BellecTBa, YKA3aHHOIO B
Npunoxxedud E, ansg KapaHTHHHON 06pabOTKH U 00pabOTKH mepex

TPAHCIIOPTHPOBKOK".

- P. Crares 10

B nynkTte 1 cratpu 10 IIpoTokona cnosa
"craTesx 2A-2E"

3aMEHHTh Ha
"ctaTbsx 2A-2E u craTee 21".

Q. Crates 17

B crarwee 17 IlpoTokona cimoBa
"craThaM 2A-2H"

3aMEeHUTH HA
"craThaMm 2A-21".

R. IIpunoxenne C

[o6aButs B npunoxenue C k IIpoTokony cleayroILyo Cpymmy:

"T'pynina BeuiecTBo KonuyecTBO H30MEPOB O30HOpaspyuraonias
CrIOCOOHOCTD

I'pynmia I

CH,BrCl 6poMXxJIOpMeTaH 1 0,12".



Crarmpa 2: Csssb ¢ Ilonmpaskoit 1997 rona

Hu omHoO rocymapcTBO HIH perHoHajJbHAA OpPraHHU3alUsA DKOHOMHYECKONA HHTErpAllMU HE
MOTYT CIAaTh Ha XpaHEHHEe NOKYMEHT O paTHGMHKALMK, NIPHUHATHH HIH 0J00PECHUH HIIH
NpHUcoeNHEHUH K Hacrosiuler [Tonpaske, ecnn oHn 3apaHee MiIH OGHOBPEMEHHO He
CHANIM Ha XpaHeHHE TaKOro poja HOKYMEHT, Kacaroniuucs [Tonpasky, NpUHATOR Ha
nessatoM Coseranust CTOpOH B MoHpeane 17 ceHTs6ps 1997 rona.

Crarex 3;: Beorymiesne B CHULY

1. Hacrosimias ITonpaBka BcTynaer B cuny 1 sivsaps 2001 ropma npu ycmosuu cnayu
Ha XpaHeHUe HE MeHee [BaJUaTH NOKYMEHTOB O paTUMDUKAUMM, MPUHATHU UIH
ono6peHnH IlonpaBKH rocyiapcTBaMH HIIH PErHOHAJIbHBIMM OpraHH3alMsAMH
SKOHOMMUYECKOH HMHTErpallvH, ABJSOIIMMHUCT CTOpoHaMH MOHpeanbCcKOro npoToKoJia
110 BEleCTBAM, PaspyIUAIOUIAM O30HOBBIA cloi. ECNH K 9TOM maTe yKasaHHBIE YCIIOBHS
He coonmoneHs!, [TonpaBka BcTymaer B cpmy Ha [IeBIHOCTBIH JeHb MOC/e AaThI

- cOOMIOISHUA PTHX YCJIOBHA.

2. I ueneit nyHkra 1 110607 TAKOM HOKYMEHT, CIAHHBIA HA XpaHEHHUE KAKOM-THOO
PErHOHaNBHON OpPraHHU3aIlMeH YKOHOMHUYECKON UHTErpalldu, He CYHTAETCH
JOTMIOJIHUTENBHBIM ITO OTHOLIIEHHIO K NOKYMEHTAaM, CHAHHBIM Ha XpaHCHHC
rOCyJapCTBAMH - YJIEHAMH TaKON OPraHU3aLMH.

3. ITocne BCTYNNEHWs B CHIY HacTogueH [IonpaBku B COOTBETCTBHH C MMYHKTOM 1
IlonpaBKa BCTYIaeT B CHIly B OTHOLIEHHUH Mo60¥ aApyront CtopoHsl [IpoToKona Ha
IEeBSIHOCTBIA AEHb IOC/Ie cAaYd Ha XpaHeHUEe JOKYMEHTA O paTHOUKALHUHU, IPUHATHH UIH
OJOOpEeHMH.






C.N.1231.1999.TREATIES-1 (Annex)

Decisién XI/5. Otras enmiendas del Protocolo de Montreal

- Adoptar, de conformidad con el procedimiento establecido en el pérrafo 4
del articulo 9 del Convenio de Viena para la Proteccién de la Capa de
Ozono, la enmienda del Protocolo de Montreal especificada en el anexo V
del informe de la Undécima Reunidén de las Partes;



ENMIENDA DEL PROTOCOLO DE MONTREAL RELATIVO A LAS SUSTANCIAS
QUE AGOTAN LA CAPA DE OZONO

Articulo 1: Enmienda

A. Articulo 2, pirrafo §

En el pdrrafo 5 del articulo 2 del Protocolo las palabras:
articulos 2A a 2E

deberdn sustituirse por:
articulo 2A a 2F

B. Articulo 2, parrafos 8 a) y 11

En los pdrrafos 8 a) y 11 del articulo 2 del Protocolo las palabras:
articulos 2A a 2H

deberdn sustituirse por:
articulos 2A a 2I

C. Articulo 2F, pirrafo 8

Después del parrafo 7 del articulo 2F del Protocolo se afiadird el parrafo siguiente:

8. Toda Parte que produzca una o mids de estas sustancias velard por que en el perfodo de 12 meses
contados a partir del 1° de enero de 2004, y en cada periodo sucesivo de 12 meses, su nivel
calculado de produccién de las sustancias controladas enumeradas en el Grupo [ del anexo C no
supere, anualmente, el promedio de:

a) La suma de su nivel calculado de consumo en 1989 de las sustancias controladas
enumeradas en el Grupo I del anexo C y el 2,8% de su nivel calculado de consumo en
1989 de las sustancias controladas enumeradas en el Grupo I del anexo A;

b) La suma de su nivel calculado de produccion en 1989 de las sustancias controladas
enumeradas en el Grupo I del anexo C y el 2,8% de su nivel calculado de produccién en
1989 de las sustancias controladas enumeradas en el Grupo I del anexo A.

No obstante, a fin de satisfacer las necesidades bésicas internas de las Partes que operan al amparo

del parrafo 1 del articulo 5, su nivel calculado de produccién podrd superar ese limite hasta en una

cantidad igual al 15% de su nivel calculado de produccidn de las sustancias controladas enumeradas

en el Grupo I del anexo C definidas supra.

D. Articulo 21

Después del articulo 2H del Protocolo se afiadird el siguiente articulo:

Articulo 2I: Bromoclorometano

Cada Parte velard por que en el periodo de 12 meses contados a partir del 1° de enero de 2002, y en cada



periodo sucesivo de 12 meses, su nivel calculado de consumo y produccién de las sustancias controladas
enumeradas en el Grupo III del anexo C no sea superior a cero. Este pirrafo se aplicard salvo en la medida
en que las Partes decidan permitir un nivel de produccién o consumo necesario para satisfacer los usos
esenciales segin lo acordado por ellos.
E. Articulo 3
En el articulo 3 del Protocolo las palabras:

articulos 2, 2A a 2H
se sustituirdn por:

articulo 2, 2A a 2I
F. Articulo 4, pédrrafos lquin. y 1sex.

Después del pdrrafo lcua. se afiadirdn al articulo 4 los pdrrafos siguientes:

lguin. Al 1° de enero de 2004, cada Parte prohibird la importacién de sustancias controladas enumeradas
en el Grupo I del anexo C de cualquier Estado que no es Parte en el presente Protocolo.

lsex.  En el plazo de un afio contado a partir de la fecha de entrada en vigor del presente parrafo, cada
Parte prohibird la importacién de las sustancias controladas enumeradas en el Grupo III del anexo C
de cualquier Estado que no es Parte en el presente Protocolo.

G. Articulo 4, pArrafos 2quin. y 2sex.

Después del pirrafo 2cua. del articulo 4 se afiadirdn los pdrrafos siguientes:

2quin. Al 1° de enero de 2004, cada Parte prohibiri la exportacién de sustancias controladas enumeradas
en el Grupo [ del anexo C a cualquier Estado que no es Parte en el presente Protocolo.

2sex.  En el plazo de un afio contado a partir de la fecha de entrada en vigor del presente pirrafo, cada
Parte prohibir4 la exportacién de las sustancias controladas enumeradas en el Grupo III del anexo C
a cualquier Estado que no es Parte en el presente Protocolo.

H. Articulo 4, pdrrafos 5a 7

En los pdrrafos 5§ a 7 del articulo 4 del Protocolo, las palabras:
Anexos A y B, Grupo I del anexo C y anexo E

se sustituirdn por:
Anexos A, B,Cy E

I. Articulo 4, pérrafo 8

En el pdrrafo 8 del articulo 4 del Protocolo las palabras:

articulos 2A a 2E, articulos 2G y 2H

se sustituirdn por:



articulos 2A a 21
J. Articulo 5, pérrafo 4
En el pirrafo 4 del articulo 5 del Protocolo las palabras:
articulos 2A a 2H
se sustituirdn por:
articulos 2A a 2I
K. Articulo 5, pirrafos Sy 6
En los parrafos 5 y 6 del articulo 5 del Protocolo las palabras:
articulos 2A a 2E
se sustituirdn por:
articulos 2A a 2E y articulo 2I
L. Articulo 5, pérrafo 8ter a)
Al final del inciso a) del pdrrafo 8ter del articulo 5 del Protocolo se aiiadird la siguiente oracién:
Al 1° de enero de 2016, toda Parte que opera al aﬁxparo del pdrrafo 1 del presente articulo deberd
cumplir con las medidas de control establecidas en el pdrrafo 8 del articulo 2F y, como base para el

cumplimiento de estas medidas de control, utilizard el promedio de sus niveles calculados de
produccidn y consumo en 2015;

M. Articulo 6

En el articulo 6 del Protocolo las palabras:
articulos 2A a 2H

se sustituirdn por:
articulos 2A a 2I

N. Articulo 7, parrafo 2

En el pdrrafo 2 del articulo 7 del Protocolo las palabras:
anexos By C

se sustituirdn por:
anexo B y grupos [ y I del anexo C

0. Articulo 7, parrafo 3

Después de la primera oracidn del pdrrafo 3 del articulo 7 del Protocolo se afiadird la oracidn siguiente:



-5

Cada Parte proporcionari a la Secretarfa datos estadisticos sobre la cantidad anual de sustancias
controladas enumeradas en el anexo E utilizadas para aplicaciones de cuarentena y previas al eavio.

P. Articulo 10

En el parrafo 1 del articulo 10 del Protocolo las palabras:
articulos 2A a 2E

se sustituirdn por:
articulos 2A a 2E y articulo 21

Q. Artfculo 17

En el articulo 17 del Protocolo las palabras:
articulos 2A a 2H

s.;c sustituirin .por:
articulos 2A a 21

R. Anexo C

Al anexo C del Protocolo se afadird el siguiente grupo:

Grupo Sustancia Nimero de isGmeros Potencial de agotamiento del ozono
Grupo III
CH,BrCl Bromoclorometano 1 0,12

Articulo 2: Relacién con la Enmienda de 1997

Ningiin Estado u organizacidn de integracidén econdémica regional podrd depositar un instrumento de
ratificacidn, aceptacién o aprobacién de esta Enmienda, o de adhesién a ella, a menos que haya depositado
previa o simultineamente un instrumento de ese tipo en relacién con la Enmienda adoptada en la Novena
Reunida de las Partes celebrada en Montreal, el 17 de septiembre de 1997.

Artfculo 3: Entrada en vigor

1. La presente Enmienda entrard en vigor el 1° de enero de 2001, siempre que se hayan depositado al
menos 20 instrumentos de ratificacidn, aceptacién o aprobacién de la Enmienda por Estados u organizaciones
de integracién econémica regional que sean Partes en el Protocolo de Moatreal relativo a las sustancias que
agotan la capa de ozono. En el caso de que en esa fecha no se haya cumplido esta condicién la Enmienda
entrard en vigor el nonagésimo dfa contado desde la fecha en que se la haya cumplido.

2. A los efectos del pdrrafo 1, los instrumentos depositados por una organizacidn de integracién
econémica regional no se contardn como adicionales a los depositados por los Estados miembros de esa
organizacion.

3. Después de la entrada en vigor de la presente Enmienda, segiin lo dispuesto en el parrafo 1, la
Enmienda entrard en vigor para cualquier otra Parte en el Protocolo el nonagésimo dia contado desde la

fecha en que haya depositado su instrumento de ratificacién, aceptacién o aprobacién.
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I hereby certify that the
foregoing text is a true copy of the
Amendment, adopted on 3 December
1999 at the Eleventh Meeting of the
Parties to the Montreal Protocol on
Substances that Deplete the Ozone
Layer, which was held in Beijing,
China, from 29 November 1999 to
3 December 1999.

For the Secretary-General,
The Legal Counsel
{Under-Secretary-General
for Legal Affairs)

United Nations, New York
28 January 2000

Je certifie que le texte qui
précéde est une copie conforme de
1'Amendement adopté le 3 décembre
1999 4 la Onziéme Réunion des
Parties au Protocole de Montréal
relatif & des substances qui
appauvrissent la couche d’ozone,
tenue & Beijing, Chine, du

29 novembre 1999 au 3 décembre 1999.

Pour le Secrétaire général,
Le Conseiller juridique
(Secrétaire général adjoint
aux affaires juridiques)

Hans Corell /

Organisation des Nations Unies
New York, le 28 janvier 2000
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